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NOTICE
(for attention of the Equity Shareholders of the Company)

Transfer of Unclaimed Dividend / Equity Shares of the Company 
to the Investor Education and Protection Fund (IEPF)

This Notice is published pursuant to the provisions of the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016,
as amended (“IEPF Rules”), notified by the Ministry of Corporate Affairs.
Pursuant to Section 124(6) of the Companies Act, 2013 (“Act”) read with Rule 6 of
the IEPF Rules, all shares in respect of which dividend(s) have remained unpaid
or unclaimed for seven consecutive years, are required to be transferred by the
Company to the Demat Account of IEPF Authority (“IEPF Demat Account”).
Complying with the requirements as set out in the IEPF Rules, the Company has
communicated to the concerned shareholders individually, whose shares are liable
to be transferred to IEPF Demat Account, at their latest available addresses in the
Company’s records for taking appropriate action.
The Company has also made available a list of such shareholders and shares due
for transfer to IEPF Demat Account, on its website at http://www.kalyanisteels.com
and shareholders are requested to verify the details of unclaimed dividend(s) and
the share(s) liable to be transferred to IEPF Demat Account.
Notice is hereby given to all such shareholder(s) to make an application to the
Registrar/Company with a valid request duly signed by all holders along with
necessary documents for claiming the unclaimed dividend for the Financial
Year 2018-2019 and subsequent years, so that the shares are not transferred
to IEPF Demat Account. It may please be noted that if no claim is received, till
September 20, 2026, the Company will be compelled to transfer the shares to
IEPF Demat Account without any further notice. No claim shall lie against the
Company in respect of unclaimed dividend amount(s) and share(s) transferred to
IEPF Demat Account pursuant to the IEPF Rules.
Shareholders may note that both the unclaimed dividend(s) and corresponding
share(s) transferred to IEPF Demat Account, including all benefits accruing on
such shares, if any, can be claimed back from the IEPF Authority by making
an online application in the prescribed form IEPF-5 along with fee specified by
the Authority, for which details are available at www.iepf.gov.in. and sending a
physical copy of the same, duly signed, to the Nodal Officer of the Company viz.
Mrs.D.R. Puranik, Company Secretary, at the registered office of the Company,
along with requisite documents enumerated in Form IEPF-5 within prescribed time
for verification of the Claim.
For further information / clarification / assistance, concerned shareholders are
requested to contact the Registrar and Transfer Agent of the Company and / or the
Company at below mentioned address :

Place : Pune
Date : June 19, 2026

for KALYANI STEELS LIMTED
Mrs. D. R. Puranik

Company Secretary
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